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central ADM;N;Si RATiVE iRIBUNAl
P^lNCiPAL BENCH

OA 2358/2004

m. 2373/2004

New De-hi, this the 15'" day of December. 2004

Hon'Die iVir. jusisce V.S. Agganmi, Chairman
Hon'Die ivlr. S. K. Md^maua, IViemDer (A)

Snri Lajpa? Rai S/o Sn. So Singh,
R/o 35/Ram GarhL Hapur Road,
Gaziabad, U.P.

(By Advocate Shri j. Srivastava)

Versus

! Chief Secretary,
5, Sham Nath Marg, New Delhi.

Tile Medica; Superintendent,
Luk Mayak Jal Frakash Narayan Hospital,
New Delhi.

ORDER (ORAL)

...Applicant.

...Respcndenis.

Mr. JustiGS V.S. Aggan.¥aL Chairman:

Tne applicant v>^s nursing orderly. According to tne applicant, His

services have baen put to an end because of absence from duty. A case has

also been registered against tne applicant respect to an offence punishaDie

under Section 380 read vuith Section 411 of the Indian Penal Code. The

appiicant has been acquitted by the Learned Metropolitan Magistrage on

21,5.2003.

2. Learned counsei for the applicant contends that against the order'

dismissing be applicant from service, he had preferred an appeal which was not

being decided, i-ie had met the Appeiiate Authority and was informed that he

snouid press his ciaina after decision of the criminal matter referred to aoove.

Thersan:er even nothing has been done.

3. At this stage, vve are not dweiiing into the merits of the matter. The reason

being that tne applicant after that represented on 22-9-2003 to the Medica:

Superintendent, Lok Nayak Jai Prakash Narayan Hospitai, Hew Deihi. Once the

representation is pending and the rights of the respondents are not ;jkeiy to be
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affected, we deem it unnecessary to issue a notice to show cause

disposing of this OA.

4. It is directed tiiat the Medicai Superintendent referred to above shouid

consider the totality of the facts and the circumstances and pass an appropriate

speaking order in accordance v/Sh law viithip. four months from the receipt of the

certified copy of the present order and corrimunicate it to the applicant.

5. Keeping in view the aforesaid, no further opinion on merits of the petition

is expressed.
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(S.K. fi/lalhotra) (V. S. Aggan^yai)
Member (A) Chairman


